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DELHI LEGISLATIVE ASEMBLY
" (BULLETIN PAR E ¢

(BRIEF RECORD OF PROCEEDINGS)

FRIDAY, 24th MARCH 2000 / CHAITRA 04, 1922 ( SAKA )

No 26
1, 2.00 PM QUESTIONS
STARRED : Questions 21 to 30 and
Ssupplementaries thereto were asked
and replied. _
Replies to Questions 31 to
40 were laid on the Table of the House.
UNSTARRED : Replies to unstarred gquestions
88 to 150 (except 141 to 144) were laid on
the Table of the House.
2. 3,02 PM (ShrifRam Bha j- from the panel of Chairman
presided).
3¢ ' .3.03 PM shri Mahinder singh Saathi, Minister of

Finance laid on the Table cof the House
the following: s=.

l. A copy of the Delhi sales Tax (amend)
Ordinance, 2000, .

2. A copy of the Delhi sales Tax on Works
Contract Rules 1999,

3. Aicopy of the notification No F.5/Vvs/=-
DESf99/11771~978 dated 31.12.99 relakt-
ing to The Registration of Births and
Deaths Rules 1999.

4, A c¢opy of the notification No F(21)/=
98-Fin(G) II & III dated B0.5.99 reg-
arding rules framed under Section 71
of sales Tax Act 1975 and Sales Tax
(Amend) act 1997,

4, 3,05 PM: . Smt Shiela Dikshit, Chief Minister moved
- the following congratulatory motion under
Rule 114 :-

* This House hails Chaudhry Prem Singh,
Speaker, Delhi Legislative Assembly for
being adjudgedhs the creator of a world T/
record for having won all the elections
since 1958 (last 42 years) and wishes

him a healthy and long life."

The following members offered felicitations :=-

Contd ..oo--.--.Z/-
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5.13 PM |
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10.
11,
125
13,
14,
25
le.
17
18.

- 2=

Dr Jagdish Mukhi

Shri Mukesh Sharma

Shri Ajay Maken !
Smt Kiran Chaudhary |
Shri Nand Kishore Garg
Shri Roop Chand

Shri sushil Chadhary
Shri Bhism Sharma

Shri Deep Chand Bandhu
Shri Ram Singh Netaji
shri shadi Ram

Shri Amrish singh Gautam
Shri sish pal

Shri Mateen Ahmed

Shri sahab singh Chauhan
Shri Motilal Bakalia
Smt Kiran walia :
Shri Ramakant Goswami

The congratulatory motion was put to
vote and adopted unanimously.

TEA- BREAK

House re-as<embled. Speaker in chddr.

RU

LING REGARDING SPECIAL MENTIONS

Th
Me
ve

€ Speaker ruled that notices of Special
ntions given under Rule 287 should be
ry brief and concise not exceeding 8-10

lines and the members should strictly
adhere to the written text only to save
time of the House.

SPECIAL MENTIONS

The following members raised issues under
Rule 287 ;- '

1«
2.
e
4,
5.
6.
7.
8.
9.
10.

Shri Ramakant Goswami
Shri Mukesh sSharma

shri Jai Bhagwan Agarwal
Shri Brahm Pal

Shri sisn Pal

Shri Radhey shyam Khanna
Shri Malaram Gangwal
Shri Hagdish Anand

Shri Mohan singh Bisht
Dr Jagdish Mukhi.

MOTION: sSmt Kiran Chaudhary moved that z-
__/ " That this House agrees to the Fourth Report

Th

©f the BAC presented to the House on 23.3.2000
e motion was put to vote and adopted.

Contd ..oo.c...-.B/“
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10.

11. 5.14 pM

6.24 PM

6.38 PM
12 6.39 PM

13,

ls4, 6.40 PM

- B e

MOTION : Shri Mangat Ram Singhal moved:-
"That this House agrees to the Fifth Report
of the C/PMBR presented on 23,3.2000°'

The motion was put to vote and adopted.
PRIVATE MEMBERS BUSINESS
PRIVATE MEMBERS' BILL

Smt Kiran Chau&hary moved that the ‘Popu-
lation Control Bill 1999*' be taken into
consideration :-

The following members participated in the
decbate :=-

l. Dr Jagdish Mukhi

2« Shri Jagdish anand

3. Shri Ram Bhaj

4, Smt Anjali Rai

5. Shri Haroon Yusuf

6+ Shri Nand Kishore Garg
7. Shri Mateen Ahmed

8., Smt Kiran walia

9. Shri Deep Chand Bandhu

10. Shri Mukesh Sharma

(Also moved amendments)
Chief Minister intervened.

Br AK walia, Minister of Health replied
to the debate and requested the member to
withdraw the Bill,

Smt Kiran Chaudhary moved for leave to
withdraw the Bill.

Motion was put to vote and adopted by
voice voteamd O Bilt wao wWilhdyowr.

The Chair ruled that the Private Members?

Resolutions listed for the day shall be

introduced but due to paucity of time
will be taken up for discussion on the
next Private Members®' daye.

Shri Jile singh Chauhan moved the following
resclution :-

" This House demnands from the Govt of India
that suitable amendments be made in Arti-
- cle 239 AA of the Constitution of India
with a view to lift the embargo on the
number of Ministers in the Govt of NCT
of Delhi thus bringing Delhi at par with
other states."

Shri Nand Kishore Garg moved the following

resolution 3= ‘

"This House recommends that a Delhi state
Road construction and Maintenance Corpo=-
ration be constituted with a view to ensuxe
upkzep and maintenance of all main roads
in the NCT of Delhi."®,

Contd 'R 0000'0‘1'/-
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15 6.41 PM Shri Bhism Sharma moved the following
- resolution :-

" This House demands that 33% reservation
be extended to women of Delhli domicile
on all posts under the Govi of Delhi and
other autonomous and local bodies by
‘enacting suitable legislation.".

wfv”?fTheTHoﬁéé-Wéﬁﬁédjqﬁﬁﬁéd till 2,00 PM on
Monday the 27th March,2000)

S.K. Sharma

DELHI Secretary

DATED: 24.3.2000°



